
ti

'

central X-JFwVrIVii TRIBUNAL
PK INC li-^A L BbNCH j oELHl.
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Civil Contenipt Petit ion o, 109/1990. in 0. A. 857/1939.

DATH OF DHClSluNs Septembers' ,1990.

Kishan Lai

V/s.

Chion'V-f India • • • •

Applicant.
( In person)

^ Respondent.. •
(i hrcugh ShriM.L. Verma , Counsell

COPAjVi; Hon'ble Mr. P.O. Jain, Member (A).
Hon'ble Mr, J.P» Sharrna, Member (j),.

(Hon'ble Mr. P.C, Jain, Member).

This CvC.P. has been filed by the applicant

in 0.A. 857/1989, alleging non-compliance of the directions

given by the Tribunal in its judgment dated 5.1."1990 in

the aforesaid O.A.

2* It Was inter-alia held; in the judgment dated

5.1.90 that "The applicant '.vill be entitled to draw pay
vv.e.f. li.10.85 till 31.12.85 In the pre-revised scale,

, Of Rs.1650-75-1300 +special pay of 115.200/-f?l.'X f.
1.1.86 he will be entitled to draw pay in the revised

scale of Hs.4100-125-4850-150-5300 special pay of '•
-Hs.400/- per month, ffe ..vill not be entitled to get his
pay fl,ted in the scale of Hs.4100 - 5300 at the stage of
Hs.4350/- per month, and his pay m the scale be fixed 3s
.oer other relevant rules." it .vas further directed that
The arrears of pay and allovwnces thereon will be paid
to the applicant within 3tenths from the receipt oi a •
oopy of this order by the- respondents."

3. The petitioner has stated that his representation
dated 8.2.90 for implementing the directions of the
iribunal was reiected hv i.,jec.ea by of the same date cn the
ground that on an examination of the said judgment, it '
has been aecided to approach the Central Administrative
Tribunal again for a revie,-,of the Judgment as.the s»me
has been considered to be flawed by inconsistencies and
that action regarding implementation of the Judgmeot
would be ta.en after the Pertinent legal issues are setUed
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finally. The representations dated 7.5.90 and 21.5.90

, remain ufiansv^ered.

4. The respondent, on the other hand, moved a

Misc. Petition on 2.5.1990 "Seeking extension of time upto
' . ' ^ y

31st /vugust, 1990 or for a period of 15 days from the

d^te of final decision in the Review .application filed

^ for imple- ' by them on 9.2.1990, whichever. is earlier^ i'lhen this
mentation of ' • - ' , • \
the judgment M.P. as '.Afell ;is the G.C.P. and the R.A. came up for hearing
of the Tribunal ' -
dated 5.1.90. on 3.9.1990, the learned counsel for the respondent m the

«.

G.C.P. and for the Review Applicant as well as the petitions

in the M.P. , submitted that he is moving another,for

9 further extensibn of time for complying with the judgment

♦ in view of^the fact that the R.A. filed by them had not yet
•>

oeen Disposed of. He also submitted that the respondent,

in 0. A. 857/89 had no intent ion'whatsoever not to comply
.."Vith the directions of the Tribunal in the judgment dated

3.1.90, ctnd that the respondent herein sincerely believed
that there was an error apparent on the face of the judg
ment, which needed to be corrected,

,5 5. •«® by-^ separate order dated September ^,1990
•passed our orders in R.A. 32/90 and^have dismissed the s;:

^ circumstances of the case, we do not see any
^ concrete evidence of any wilful Intention on the part of

the respondent in defying the directions of the Tribunal
. An Its judgment dated 5.1.90. As the Review Application

No.32/90 has since been dismissed, we hope that therespondent will comply with the directions given in the
, judgment dated 5.1.90 within 15 days of thi, order. The

prayer of the petitioner for payment of interest at the
rate of 18, per annum.on the .arrears of pay and allowances,
•nth effect from 11.10.85:,and oostjof approximately
t^s.5,500 in the O.A.. fall outside the scope of C.C.P.
and these are accordingly not tenable. For the reasons
.^n above, the C.C.P. also dismissed and the notice

a me.
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issued to the respondent is hereby discharged* .k'e lesv.e

the parties to bear their o'//n costs.

A

(j,p.
Member (j)

r\'=, \ i 9
(P.C. JAIN) ^
Member(/\)


